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THE INDIAN RATLWAYS (SECOND AMENDMINT) ACT, 1973
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Nb. 54 OF £973

[14th December, 1973.]

‘An Act further to amend the Indian Railways Act, 1890,

"BE it enacted by Panliament in the ’I‘wenty-fourth Year of the
Republic of India as follo si—

Y

mi Ihus P;ct may be calle the In:chan Raﬂwayb (Second Amendment)
Act, 1973. '

9.of 1800, “4 ‘2 In sectlon 82A of the I‘dxan Railways ‘Act, 1890. (hereinafter re-
'-'_nvsub sectlon (2) for the words “twanty

ment ot
_ section
824,

Amend-
ment? Qf vt

W

(b) in sub-section (3) —

(i) for the words “or in two \successive sessions”, the words
’ “or in two or more successive sesgions” shall be substltuted‘

7

(u) for the words “in which itis so laid or the session imi-
"med1ate1y following”, the words “itamediately followmg qhe

L " "session ‘or fhe successive sessions afol esaxd” shall be substituted,
A, ’ a1
' {




